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assure me and can make arrangements 
to ensure that there will be no vio-
lence anywhere, there will be no firing.
I am prepared to say that.
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Pensions to heir* of deceased MdSA 
and DIR detenus

*151. SHRI R. K. MHALGI: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) how many recommendations 
have been received so far for pension 
to be sanctioned to the heirs of the 
deceased during detention under 
‘MISA' and D.I.R. from the various 
District Magistrates of the whole 
country; and

(b) when the State Governments 
were reminded to expedite their 
recommendations and what is the 
response of each State?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
and (b): The information is given ir\ 
the note attached (Appendix).

(APPENDIX)
The scheme for the grant of pension 
to dependents/heirs of deceased MISA 
detenus was circulated to all State 
Governments on 12th July, 1977 and 
they were asked to obtain application 
from eligible dependents through Dis-
trict Authorities and forward the same 
along with their recommendations. The 
State Governments are being reminded 
periodically to expedite their recom-
mendations. A State-wise statement 
showing the number of cases In which 
recommendations have so far been
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received lor the grant pf pension to the 
heirs/dependents deceased MISA de-

tenus and the number of cases sanc-
tioned is given below:—

S. No. State Recommen-
dation*

received

Sanctioned Rejected Pending for 
want of 
information/ 
clarification 
from State 
Govern-
ments

1 a 3 4 5 6

1 _ 1
» Ik.

3. Chandigarh . . 1 1 \
a 1 1 . .

4.. G ujarat • . 8 I  5 3 ••

5. Karnataka . 3 1 1 • •

6. Kerala , • 1 1 ' . .

7. Maharashtra . *5 4 11

8 . Rajasthan . 3 2 1

9. Tamilnadu . . 1 1 . .

10. U ttar Pradesh • • 83 to 5

11. West Bengal • 6 4 * ••
V  ■ m ► ►

T o t a i. . 63 26 90 *7

A scheme for the grant of pension 
to the dependents/heirs of deceased 
PISIR detenus has recently been ap-
proved by Government. The Gov- 
emments/Q.T. Administrations have 
been requested on 7th. July, 1978 to 
obtain applications from the depen-
dents of deceased Defence and Inter-
nal Security of India Rules detenus 
and forward them with their recom-
mendations. No applications in the 
prescribed proforma have yet been re-
ceived through the State Govern-
ments.

3HRI R. K. MHALGI: It is stated in 

the reply;
“The scheme for the grant of pen-

sion to dependents/heirs of deceased 
MISA detenus was circulated to all 
State Governments on 12th July, 1977

and they were asked to obtain appli-
cation from eligible dependents 
through District Authorities and 
forward the same along with the 
recommendations. The State Gov-
ernments are being remined perio-
dically to expedite their recommen-
dations.”

It is surprising that the State Govern-
ments are required to be reminded 
periodically on this very sentimental 
subject. May I know whether the 
Central Government have ascertained 
the reasons from the State Govern-
ments for not submitting their recom-
mendations in full even after one 
year? If so, what are the reasons and 
what action have the Government of 
India taken in the matter?
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Shri R. K. MHALGI; In the appen-
dix it has been stated that out of the 
63 recommendations as many as 20 
have been rejected. May I know the 
reasons therefor?

sft gfsp* *TTH TOT : % Tt
jfrnr spr-w f? i ?fr *r#r ft fv ^rt 
f^Tf'r*T £ arg Trfafafsnr ^  f. i 
$*rrr *FfT«r % fa  w f r  *»f*- 
*?9pi*r frTfa % ^ fffr-
fnr<r % srt*: $ *ftr ?fir»rrr vrr«r 
*«? ft f«P ^ < w  3 fr fa % * P r sr*ft 

s to  3 ^  ? t «rr*ri & 1

23 Oral Answers

SHRI R. K. MHALGI: If the verifi-
cation is not properly done, it can be 
kept pending.
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SHRI N. SREEKANTAN NAIR: May 
I know whether the attitude of the 
Janata Government was against the 
continuance of pension for political 
sufferers and if so, how is that atti-
tude consistent with the idea to give 
pension to heirs of deceased MISA 
detenus?

SHRI DHANIK LAL MANDAL: May 
I know what is the question?

MR. SPEAKER: The question is
whether the policy of the Janata Gov-
ernment is against giving any pension 
to political sufferer . . .

SHRI DHANIK LAL MANDAL: 
No, Sir.

MR. SPEAKER; Next question. (In-
terruptions). If there are any impor-
tant questions, you can give notice of 
a half-hour discussion and I will con-
sider it. But the questions must be 
covered. (Interruptions) .

Please hear me. Two positions are 
there. Some questions are important, 
they must be covered. At the same 
time m an y  other questions also are to. 
be covered. For that reason, what we 
do is we will try to go as far as possi-
ble and on every important question 1 
am going to allow half-an-hour dis-
cussion when It is asked for. (In-
terruptions)

Now, question No. 152.

SHRI SAUGATA ROY: Sir, regard-
ing this question, the Bill ha* been 
referred to a Joint Committee. So 
there is no point in allowing this ques-
tion.

MR. SPEAKER: Quite right, but
under the rules it does not preclude 
the question.
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